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INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes having been authorised by the Committee to submit the 
Report on their behalf, present this Second Report on Action Taken by 
Government on the recommendations contained in the Thirty Seventh 
Report (Sixth Lok Sabha) on the Ministry of Railways (Railway Doard) 
Reservations for, and employment of, Scheduled Castes and Scheduled 
Tribes in North East Frontier Railway and award of petty contracts to 
Scheduled Castes/Scheduled Tribes in Northeast Frontier Railway. 

2. The draft Action Taken Report was considered and adopted by tbe 
Committee at their sitting held on the 30th September. 1980. 

3. The report bas been divided into the following chapters:-

I. Report 

II. Recommendations/observations which have been accepted by 
Government. 

III. RecommendatioDs/observations which the Committee do not 
desire to pursue in view of Government replies. 

IV. Recommendations/observations in respect of which replies of 
Government have not been accepted by the Committee and 
which require reiteration. 

4. An analysis of the Action taken by Government on"the recommenda-
tions contained in the 37th Report of the Committee is siven in Appendix L 
It would be observed therefrom that out of the total number of thirty-one 
recommendations in the Report, fifteen recommendations I.~. 48.40 per 
cent have been accepted by Government, the Committee do not desire to 
pursue seven recommendations i.e. 22.60 per cent of the recommendatioDa 
in view of the Government replies; replies of Government in respect :of 
nine recommendations i.e. 29.00 per ceot of the recommendations have not 
been accepted by the Committee. 

NEWDEun; 
4th December. 1980 
Agraha)I(IIUJ 13. 1902 (S) 

a.a.DOOLE, 
CIuIInn-. 

Committee on the WeI/an of ScMtJuktl 
Castes IIIUl Scheduled Trlbu. 

(v) 



CHAPTER I 

REPORT 

The Report of the C"mmittee deals with action taken by GC'wrIll11ent 
on the recommendation, clmtained in the thirty-seventh Report (Sixth Lok 
Sabha) 011 the Ministry of Railways (Railway Board). 

1.2 In Para 1.9 of their thirty-seventh Report. the Committ~e had 
deplored the action of Heads of Departments \\ ho were m~mhas 
orthe Sdection C(lmmittec (I'i:. COPS. CMO. F.A. & C.A.O. & c.p.a. 
which selected candidates f(lr the' PO!;t of 12 Assistant Per~onnel Officers 
in the North-ea:;! Frontier Railway in 1978. The C,mmittl!e had strongly 
felt that these Heads of Departments had committed wfl'ng in deliberately 
ignoring the claims of Scheduled Caste and Scheduled Tribe candidates 
which had been clearl\' laid down in the instructions issued hv the l\1ini~tr\' 
of Railways (Railway'Hoard) :lI1d the Government of India ill that regard. 
The Chief Personnel Officer who was the Liaisun Officer to safeguard the 
interests of Scheduled Castes and Scheduled Tribes had contrary tIl 
instruc:tions rccorded that" N/ll/lb('/" ill the POllei should be 12. I/O rC.I'<'ITCI-
lion for Sc/lcduhl Castl'.I· all" Scheduled Tribes". During the course of 
evidence. the Chairman. Railway Board had admitted that the Chief 
Personnel Officer had committed a mistake but in his opinion it 
was not a deliberat~· one. The Committee did not agrel' with the 
views of the Chairman, Railway Board and were of firm view th:1t 
the aforesaid mistuke was not committed by one Head of the Department 
i.... Chief Personnel Officer but al~o by other Heads of the Deparlmcnts 
who were members of the Selection Committee. The Committee considered 
that Scheduled Caste and Scheduled Tribe candidates had been deprived of 
their constitutional rights by the Heads of the Dcpaltments of the Northe::st 
Frontier Railway. The Committl!c had. therefore. "trongly recommended 
that suitable aClion should hl' taken against the defllulting alllcers. 

1.3 In their reply dated the 27th September. 1979 the Mini~try of Rail-
ways (Railway Board) have stated that remedial action has heen taken'by 
the Northeast Frontier Rail\\ay by conducting supplementary selection fPr 
the reserved post of A.P.O. in which, one Scheduled Caste has been 
promoted against thc one quota rescrved for Scheduled Ca~tes and 
second Scheduled ("aste empaneled and one Scheduled Tribe who 
failed in the test is bl'ing givcn 6 months trial promotion as per 
extant in~trllclions. 

Ministry of Railways h:l\e also stated that during the oral evidence 
they had explained to the C(\mmittee that it was it genuine mistake and 
they did not intend to take further action against the Selection Committee 
mcm~~'r~. 

1.4 The Committt'f" are bappv to note that remedial action had been tabn 
and the wrong done to Scheduled Ca. .. te and ScheduledJTrlbe catepry of officers 
has been rectified. But the\" arc not satisfied with the Government'" st.te-
ment that 'it was a genuiae mistake ancI do not intend to take farther action 
against tlac Selection Committee Members'. the Committee desire that litera 
actiOli should be taken splnst the defaultlng officer. 
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1.5 In para 2.12 of their report the Committee had noted that all 
posts carrying scale below Rs. 550/- in the Northeast Frontier Railway were 
not being announced on All-India Radio. The Committee had desired that 
all the appointing authrorities in the Northeast Frontier Railway should, 
in future, ensure that all the vacancie!i reserved for Scheduled Castes 
and Scheduled Tribes in Group C and Group D post~ were notified 
to the appropriate Station Director of All (ndia Radio for announce-
ment through that Station and the procedure as laid down in the 
Department of Personnel and Administrative Reforms O. M. No. 36022/ 
A/76-Estt. (SCT) dated the 7th August. 1976 should be strictly followed. 
The Committee were of the opinion that copies ofall advertisements should 
be sent to local Scheduled Castes and Scheduled Tribes M.L.As. 
and M. Ps. in order to enable them to sponsor suitable candidates. 
They, however, noted that the question with regard to supply of 
copies of all advertisements to local Scheduled Caste and Scheduled 
Tribe M.L.As and M.Ps. was to he placed before the Minister of 
Railways for decision. They had. therefore. desired that they should 
be apprised of the decision taken in this regard. 

1.6 The Ministry of Railways (Railway Board) in their reply dated the 
27th September. 1980 have stated that all jobs/vacancies for Scheduled 
Castes and Scheduled Tribes and recruitment notices thereon for Group'C 
services are heing announced for Northeast Frontier Railway system over 
All India Radio at Gauhati. Dihrugarh. Pasighat. Tizu. Kohima, Imphal, 
Aizwal, Silchar. AgartaJa. Kurseong. Siliguri and Ranchi. 

Regarding Group 'D' services, reC'ruitment is confined to limited areas 
and indent is placed to the concerned local Employment Exchange only. 
They are not being announced over the All India Radio. 

The question of supply of copies of all advertisements to local Scheduled 
Caste and Tribe M.L.A. and M. P. has heen placed before the Railway 
Minister who considered it not desirable to adopt the proposed system 
of endorsing advertisement notices to M.Ps. and M.L.As. 

1.7 The Committee do not agree with the reply of Government. They 
feel that since Northeast Frontier Railway is serviag mostly remote areas 
baving Scheduled Tribe population, the aDDOUJlCement regarding Group 'D' 
vacancies over All India Radio wiu be beneficial to the Scheduled Tribes. 
They are also convinced that supply of copies of advertisements to local Sche-
Died Caste and Scheduled Tribe M. Ps/M.L.As will help them to sponsor tbe 
cudlclates belonging to these communities. The Committee, therefore, reite-
rate their earlier recommendation. 

1.8 In para 2.13 of their Report. the Committee had noted that ,prior 
to September, 1978. recruitment to Group 'C (Clu'i III) posts was made 
by the Railway Recruitment Committee under the control of the General 
Manager, Northeast Frontier Railway and the dealing clerk in the Recruit-
ment Branch had rejected applications from Scheduled Tribes on minor 
flimsy grounds l·;Z. enclosure of les... photographs. no proper age 
certificate. no attestation of mark sheets and no proper caste and 
tribe certifiaalte issued by Collector and Deputy Collector. and thereby 
had denied many a Scheduled Tribe candidates the opportunity of 
employment in Northeast Frontier Railway. The Committee had 



fdL Utat the decisions in such matters should have not been left in the hands 
of a Clerk but the decision should have been taken by the Senior 
Officers of the Recruitment Committee of the Northeast Frontier 
Railway. The Committee considered it a serious .Iapse 011 th~ part 
of officers concerned who merely left the processmg of apphcat.lolls 
to a clerk who acted in a most irresponsible way. The Committee 
had desired that the whole matter should be thoroughly iuw!ltiguted 
and suitable action against the Officers 'and Clerk concerned taken. 
They had also desired that applications from Scheduled Caste .an~1 
Scheduled Tribe candidates should in no case be rejected (\n mlllo. 
flimsy grounds. 

1.9 In their reply datcd the 27th September. 19?9 .. the ~inistry 
of Railways (Railway Board) have stated that the rejectIon 01 appli-
cations of Scheduled Castes and Scheduled Tribes candidates by the 
Railway Service Commission is now made only on explicit order 
either from the Chairman or Members of the Railway Service Com-
mis."ion and in case of Northeast Frontier Railway Administration 
from a gazetted officer. Action against Clerks and Oflicers concerned 
for lapses in the year 1974 etc. which Committee referred to i~ con-
sidered not feasible as some of thc staff have retired. 

1.10 The Committee are not satislied with the reply of the Govern-
ment and therefore reiterate their earlier recommendation. 

1.11 In para 1.20 of their Report the Committee had recommended 
that all vacancies should be notified to the local or Regionaf 
Employment Exchanges. The total number of vacancies to be filled 
and the number of vacancies reserved for Scheduled Castes and Scheduled 
Tribes, qualifications prescribed for the posts and concessions/relaxation .. 
permissible in favour of Scheduled Castes and Scheduled Tribes 
should be clearly indicated in the requisition sent to the Employment 
Exchanges. Copies of all such notices should also be scnt to the 
local Scheduled Caste and Scheduled Tribe M.L.As. and M.Ps. and 
also to the Members of Parliament and State Committee on the Wel-
fare of Scheduled Castes and Schedulcd Tribes. 

1.12 The Ministry of Railways (Railway Board) in their reply 
dated the 27th September. 1979 have stated that advertisement notice!> 
give details including number of reserved vacancies separately for Sche-
duled Castes and Scheduled Tribes. qualifications. conccssiom and 
Relaxations etc. in favour of Scheduled Castes and Scheduled Tribes. 
but tbey considered the system of sending copies of notices to local 
Scheduled Caste and Scheduled Tribe M.L.As and M.Ps and State 
Committee Members on the Welfare of Scheduled Castes and Tribes not 
desirable. 

1.13 The Committee do DOt qree widI the reply of GoveraDlellt -u;t 
reitente tIIIeir eadler J'CCOIIIII!IM"aUoa. As reprdllIappIy of copIeI of _ertiIe-
..... to local ScbedaIed Cute aM SebedaIed TrIbe MPs/MLAI 15 c:oaceraed 
eo-iUee woald like to draw attelltioa to tllelr obIervatloa ia para 1.7 
.boyeo 

1.14 In para 2.38 of their Report tbc Committee had pointed out that 
they had not only received complaints but had themselves seen during their 
914 LSS/80 
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villits to various offices of the Northeast Frontier Railway that rosters were 
not maintained properly by the appointing authorities nor checked regularly 
in as nluch as tbere were cuttings and overwritiDgs and other irregularities 
in the roster. The Committee bad empbasised the desirability of proper 
maintenance of rosters and their checking by tbe prescribed autbonties at 
resular intervals as per extant orders on the suhject and certificates of checks 
made thereon. Discrepancies noticed during the inspection of rosters shOuld 
be rectified immediately and also brought to the nC'tice of Head of Depart-
ment. Guidelines should be planned and laid down for the benefit of those 
who were to operate the rosters. The Committee also felt that there was 
a real need for educating the Liaison Officers and the staff under him about 
the maintenance and inspection of rosters. They had also supested tbat 
disciplinary action should be taken against the defaulters in thIS respect. 

1'15 In their reply dated the 27th September, 1979 the Ministry of Rail-
ways (Railway Board) have stated that rosters have now been correctly 
recOnstructed. They are being checked by field staff under the Chief 
Liaison Officer of Northeast Frontier Railway and Officers of the Cell ofthe 
Railway Board. 

1.16 Tile Comm'ttee relret tbat latter portion of their recomlDcautlo. 
bas Dot beeD replied to. Tbey desire that actloB sbould be takea aplast the 
defauJtiDg otllcers lD every case. 

I ·17 In para 2·44 of th~ir Report the Com'llittee had noted that there 
bad been supersession of Scheduled Caste and Sched!lled Tribe e'11ployee~ 
in the Northeast Frontier Railway in the past in the cases brought to their 
notice and had stated that as a rule, they were against the 8upers'!ssion of 
any Sch~duled Caste or Scheduled Tribe employee on the grounds of their 
unsuitability to the higher post. They were of the opinion that such Sche-
duled Caste and Scheduled Tribe employees should be promoted to higher 
posts at the appropriate time and then given in-service training to make them 
better eq lip?ed fllr thlt p 1St. T'le C ''1111ittl~e ex~cted thnt nil the 
appointing autllorities in tile Northeast Frontier Railway would observe 
these instructions a8 a rule and en~ Ire that all til, posts res:rved for 
Sch:dul!d Castes and Scn~duled Trib:s w!re actually filled in by them 
whh a view to wip: out the backlog as early as possible. 

1 -18 The Ministry of Railways (Railway Board) in their reply 
da.ted tbe 27tn S:ptember, 1979 have stated that Ministry of Rail-
ways, promote even the best among t"e failed Scheduled Castel 
Scheduled Tribe candHate8 on trial in non-safety posts for six months 
and give training on the job to the maximu'Tl possible so a8 to 
oveJtome .n prevent supersession or de-reservation. In Cllse of 
safety and operating categories. pre-selectio". coaching is imparted. 
All supersession of Scheduled Caste's and Tribes in Safety posts are 
reviewed at appropriate highest levels. 

1. 19 TIle Co1imlIUee a",reelate the efforh heiDI macae to 01'efc0IIle « 
pre'feat sUlK'nesslOD or del'e1el"ation. They. however, feel ilrat·... • 'ride 
dlere sll!lllld1te M supenesid~ or aay Scheiuled Caste aad Se1ledided ,Tit~ 
employee ... 

1·20 In para 2 ·48 of their Report the Com ..... ittee had noted i11at II 
vacancbs ··f Scheduled Tribe candidates had been dcreservrd'\n 1'918 in 
Mechanical Department of the Northeast Fronticr Raitway:" "rhe 
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Committee were of the opinion that these vacancies should have been filled 
up . by Scheduled Ca$te candidates. The Committee had allO nottd 
with distress that quite a large number of vacancies had been dereacrved 
in various grades during the last three years depriving employment to many 
a Scheduled Castes and Scheduled Tribes. The Committee had all alotig 
bl!en of the view that the vacancies reserved for Scheduled Castes and Sche-
duled Tribes should in no case be dereserved. 

1 ·21 In their reply dated the 27th September, 1979 the Ministry of Rail-
ways (Railway Board) have stated that the Ministry of R.ailways is guided 
by tbe Dppartment of Personnel', instructions and as per Department of 
Personnel's directive, reserved posts for Scheduled Carte/Scheduled 
Tribe if suitable Scheduled Caste(fribe candidates are not available, are 
carried forward upto the third Selection or Recruitment year and in the 
event of non-availability, tbe quota are interchanged in the third year or 
if Scheduled Caste IScheduled Tribe is not still available, it is lapsed. By 
special dispensation given by tbe Railway Board, Northeast Frontier 
R.ilway recruited 12 Scheduled Tribe candidates in the lowest recruit-
ment categ:>ries as engine cleaner against Scheduled Tribe quota in 
driver 'B' grade, the reserved Scheduled Tribe quota in Grade 'D' 
driver were then dereserved. 

t.n Tee COIDlIllttee are Dot satlsBed with the reply of the . Goveraineat. 
Tile,. feel that before recrllitiog Scheduled Tribe camllclates In the rowest 
category .s enlme eleaDers DO attempt appears to bave beea made to recruit 
Schedaled Ca.te drivers 10 the Jrd year of carry forward aplast the quota ID 
driver '0' Ir.de reMned for Scheduled Tribes. 1bey therefore, reltHate 
their earlier reeommeadatloa tbat the vaeaacles reserved for Scheduled Castes 
aa. Selledllied Tribes shoald In ao ease be dereserved. 

, 
1 ·23 In para 2 ·55 of tbeir Report the Committee had emphasised the 

desirability of including invariably a Scheduled Caste pr Scheduled Tribe 
Offic!r in the Departmental Recruitment Committee/Selection Boards 
constituted by tbe Northeast Frontier Railway so as to instil confidence 
in the Scheduled Caste and Scheduled Tribe employees. In case a Scheduled 
Caste/Tribe officer of the required status was not available in the Northeast 
Prontier Railway, a Scheduled Caste/Tribe officer from another Railway 
or from another Department of the Central, State Government should 
invariably be associated with such Departmental Recruitment/Promotion 
Committee. 

I ·24 The Ministry of Railways (Railway Board) in their reply dated .he 
27th S :ptcmber. 1979 have stated that as far as possible, Scheduled Caste 
and SCl :duled Tribe Offic!r of appropriate status is nominat .. d in the Depart-
mental R ~nitmz'1t!S::lection Boards on the Northeast Pr ntier Railway. 
The recommendation of appointing Scheduled CaF.te or Tribe Officer from 
ot~er. Railways or other Centr~I!State Department COUld. not be accepted 
as It IS not found workable and It would delay the proccS!llDg considerably. 

1.25 The Colllmittee do DOt agree wllb the .rpmeDt ..... aaced by the 
Mhalstry for DOt .~I.tiDR •• omcer of tile CeatraifState IOVer'Dlllellt w." 
tIIeIr Departcaeattl ReeruitlDeat/Promotioa Co_It... TIley, t1aerefore, 
.... terate tlleir earll .. nee_me_tto •. 
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1 ·26 In para 4 ·18 of their Report the C(,ll'miUce hrd reted that under 
the modified rule, catering/vending contracts upto half-a-unit on all the 
Railways were being awarded to Scheduled Caste ar.d Scheduled Tribe 
candidates with effect from the Ist Avgust, 1978. But the Ccrnmittee felt 
that the catering/vending upto half-a-unit was an uneconomic unit and had 
desired that all catering/vending contracts upto one uniten all the Railways 
should he awarded to Scheduled Castes and Scheduled Trihls only. 

- J ·27 In their reply dated the 27th September, 1979, the Ministry of 
Railways (Railway Board) have stated that the Catering establishment 
including a refreshment room or restaurant at medium stations is computed 
as balf-a-unit. Catering Unit including Dining Cars at bigger statIon is. 
computed as one unit. Contract of half-a-unit constitute bulk of catering! 
vending and arc more remunerative. It is considered that once a Scheduled 
Caste/Scheduled Tribe enters into the domain of Catering and vending on 
the Railways. he or she can very well try to increase his or her holding upto 
the overall ceiling of four units based on their performance. Apart from 
this. they are also given first priority in the award of Jarger contracts. The 
Ministry. therefore, consider it not possible the reserve catering and vending 
contracts upto one unit on all the Railways to Scheduled Castes and Sche-
duled Tribes only. 

1.28 The Committee are Dot satisfied with tbe reply of GoVerDJlleDt_ 
They feel that 23 perceDt cateriDgJveDdlDK contracts upto one unit shoald be-
rnerved for ScbedaIed Castes/Scheduled Tribes. 



CHAPTER 11 

RECOMMENDATIONS/OBSERVATIONS WHICH HAVE BEEN 
ACCEPTFD BY GOVERNMENT 

RecommeadatiOll (SI. No. 1, Para J.I7) 
The Committee note that the Chief Personnel Officer in the Northeast 

Frontier Railway acts as Liaison Officer for that Railwayand he ensures 
timely and correct implementation of instructions issued from time to time 
by the Ministry of Railways (Railway Board) and also redressal of gTievances 
of employees belonging to Scheduled Castes and Scheduled Tribes. He 
periodically inspects each unit and reports the progress regarding the intake 
of Scheduled Castes and Scheduled Tribes in their Services as per the quota 
reserved for them to the General Manager. He is assisted by one Senior 
Scale Officer at Headquarters and one Officer has been nominated on all the 
four Divisions and in the two workshops. The Committee also note that 
<me of the Joint Diret.1.ors, whose jurisdiction cover the Northeast Frontier 
Railway, also visits the various units of the Railway to keip a watch OVer the 
implementation of the reservation orders for Scheduled Castes and Sche-
duled Tribes. The Committee would like to observe that more designating 
of Liaison Officers and their periodically inspecting units and reporting the 
progress is not enough. What is needed is concerted action on the part of 
the Liaison Officer to ensure due compliance by the Subordinate appointing 
authorities with the orders and instructions pertaining to the rel>ervation of 
vacancies in favour of Scheduled Castes and Scheduled Tribes and other 
benefits admissible to them and to ensure that anomalies and discrcpandes 
noted by them are rectified quickly. In order to carry out his duties properly, 
it is but essential that he should not only be properly trained but should en-
sure that the personnel assisting him are fully conversant with the duties re-
quired for the prop:r and effective implementation ofreseTVation orders. 
The Liaison Officer should be made personally responsible for any default in 
the implementation of the reservation orders and the maintenance of rosters 
by the units under him. The Committee would also like that the MinistrY 
of Railways (Railway Board) should arrange refresher COUrses from time to 
time for the Liaison Officers, Personnel Officers and other concerned staff 
and, if necessary, the assistance of the Department of Personnel and Ad· 
ministrative Reforms may be sought in this regard. 

Reply of Government 
Recommendation has been accepted. The Northeast Frontier Railway 

has initiated training of cadre clerks in establishment knowledge including 
reservation rules for Scheduled Castes and Scheduled Tribes at Headquarters 
for one week by batches.~ 

Regarding the Refresher Course of Liaison Officers or Senior Officers, 
Institute of Secretariat Training and Management under the auspices of 
~.:part!llent of Personnel conducted an appreciation course: on reservation 
In servIceS for 4 days beginning from 27th August, ]979. The Ministry of 
Railways nominated two officen-Shri K. K. Berry. Chief Personnel Officer, , 
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N.F. Railway and Shri N. C. Tarafdar, Senior Personnel Officer (R.P.). 
The two officers from the N. F. Railway attended the COurse. This Ministry 
will be sending all Liaison Officers to such courses, by batches for courses as 
conducted by the Institute of Secretariat Training and Management from 
time to time. 

[Ministry of Railways (Railway Board)O.M. No. 78 E(SCT) 15/22 
dated 27-9-1979] 

R~DdatioD (SI. No.4, Para 1.19) 

The Committee also note that no Cell has been set U p in any of the four 
Divisions and Workshops under the Northeast Frontier Railway. The 
Committee desire that with a view to ensure more effective implement.ation 
at various levels, a Cell should be set up in each Division/'Yorkshop and an 
Assistant Personnel Officer nominated to look after this Job. as laid down in 
Railway Board's letter No. 75(SCT)/EI S/33 dated the 8th August, ] 97S: 

Reply of Govermnent 

On Northeast Frontier Railway. on each of the four Divisions and two 
Workshops, one Assistant Personnel Officer is nominated to ensure more 
effective implementation of reservation rules. He is assisted by a dealing 
hand. 

[Ministry of Railways (Railway Board) O . .M. No. 78E(SCT)IS/22 
ldated 27-9-1919) 

RecoUUDelldatloo (SI. No.5, Para 1.11): 
The Committee note the recruitment procedure being followed by the 

Northeast Frontier Railway for recruitment of personnel to:man the various 
categories of posts under their control and recruitment to various categories 
of Class III (Group C) posts has been taken over by the Railway Service 
Commission, Gaubati with effect from October. 1978. The Committee 
hope that there will now be appreciable improvement in the intake of Sche-
duled Castes and Scheduled Tribes in the services of Northeast Frontier 
Railway. The Committee, however. suggest that in case adequate number of 
Scheduled Caste and Scheduled Tribe candidates are not available in any 
particular area, copies of recruitment notices should al~o be sent to t1"e 
Employment Exchange in the adjoining areas in Older to aUrlict maximum 
number of Scheduled Caste and Scheduh:d Tribe candidates to fill up all the 
posts reserved for them. 

Reply of Govel'lUJleat 

All recruitment authorities have bfln dhectld to ~u.d ((pi{s cf the 
recruitment notices to the (mploymcnt cxchangu in the'8djoining areas fO 
as to attract maximum number of SchedUled Castcs and Sch,dul(d Tribes, 
in C8$C adequlate Scheduled Castes and Scheduled Tribes are not fortt-
coming within its unit area for StOUp D service and for grcup C sCIVice, wide 
publicity through regional and local papers is made. apart from ~endirg 
notice to each and every employment exchange. 

[Ministry of Railways (Railway Board) O.M. No. 78E(SCT)15/22 
[dated 27-9-1979) 
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ReecNIIIIIeIldId (SI. No. 10. Para 1.11), 

The Committee also recommend that simultaneously with the issue of 
recruitment advertisements in the Press aDd requisitions to the Employ~nt 
Exch&nges. vacancies reserved for ScheduJed Castes and Scheduled Tribes 
should also be notified to all the recognsised and/or registered Associatiqns/ 
OraUlisation!! of Sj:heduled Castes and Scheculed Tribes and also to the 
Director of Scheduled Castes/Tribes Welfare or Director of Social Welfare 
in the State/Union Territory concerned. 

Reply or Go'Ciameat 

Necessary instructions have been issued to the Railways and the ~Ice 
Commbsions to notify the vacancies to the recognised or registered asso-
ciation or organisation of Scheduled Castes and Tribes and Director of 
SCs/Tribcs Welfare or Director of Social Welfare in the States/Union 
Territories concerned. --

(Ministry of Railways (Railway Board) O.M. No. 78E(SCT)IS/22 
dated 27-9-1979] 

RecollUllelldatioa (SI. No. 11, Para 1·13) 

The Committee further suggest that the Railway Service Commission, 
Gauhati should be in touch with the industrial Training Institutes and 
oth2r technical institutions in the area for securing candidates to man the 
various posts on the Railway. The Committee also desire that the Railway 
Service Commission in the Northeast Frontier Railway should also main-
tain close liaison with the Indian Institute of Technoloay and Industrial 
Training Institutes for the recruitment of Scheduled Castes and Scheduled 
Tribes in the skilled and semi-skilled categories of posts in the said Railway 
and its workshops. 

Reply of Govenuneat 

R.lilw~y S.:rvice Commission. Gauhati and N.F. Railway have been 
instructed to strictly comply with the recommendation. 

(Ministry of Railways (Railway Board) O.M. No. 78E(SCT)JS/2.l 
dated 27-9-1979] 

Rec:oauae."" (SI. No. 13, P.... 2.14) 

The Committee have been informed that normally a minimum of J!I dAtyS' 
notice is sivcn to all candidates including Scheduled Caste and Scheduled 
Tribe candidates who are called for recruitment/interview by the Northeast 
Frontier Railway. The representatives of the Railway 80arddurins evi-
dence, agreed that IS days' notice was not .uftlcient for Scheduled Caste and 
Scheduled Tribe candidates who generally live at far oft' places. The Com-
mittee feel that at least a months's notice • .,ould be given to the Scheduled 
Castes a~d Scheduled Tribes as they would be living in far flung areas if) the 
hilly region. . 
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Reply of Go,. __ 
The recommendation has been accepted. Chairman, Railway Service 

Commission, Gauhati and General .Manager, N.F. Railway have been 
directed to give 30 days notice to Scheduled Caste and Scheduled Tribe 
c,andidates. ' 

[Ministry of Railways (Railway Board) O.M. No. 78E(SCT)lS/22 
dated 27-9-1979] 

RecommendatiOD (SI. No. 14, Para 2.29) 

The Committee note the various concessions/relaxations that arc given to 
Scheduled Caste and Scheduled Tribe candidates while making recruitments 
to Class III services in the Northeast Frontier Railway and its Workshops. 
The Committee have no doubt that if the Northeast Frontier Railway autho-
rities implement these concessions/relaxations, both in letter and spirit, 
enough Sch.eduled Caste and Scheduled Tribe candidates s would be availahle 
for the reserved vacancies. The Committee are generally of the opinion that 
relaxations s~ould invariably be given to Scheduled Caste and Scheduled 
Tribe candidates vi.r-a-vis general candidates. The Committee has heen 
assured that question of relaxations in regard to seven year law practice 
experience for the post of Prosecuting Sub-Inspector would be considered. 
Th.e Committee would like to be apprised of the decision taken by the 
Ministry of Railways (Railway Board) ill this regard. 

Reply of Goverament 

Conc.:ssions and rdaxations allowed to Scheduled Caste/Scheduled 
Tribe candidates are generally given. 

Scheduled Castes/Scheduled Tribes candidates with 3 years bar pra<-1ice 
experience in place of 7 years for the post of Prosecuting Sub-inspector has 
been accepted and instructions haVe also been issued. 

[Ministry of Railways (Railway Board) O.M. No. 78E(SCT)15/22 
dated 27-9-1979] 

Rec:ommeacladoa (SI. No. 19, Para 1.61) 

The Committee note that casual labour on the Northeast Frontier 
Railway are screened from time to time for absorption against available 
regular vacancies by a Committee of three officers-two from the Railways 
and one from outside. In order tbat there are no complaints that Scheduled 
Caste and Scheduled Tribe casual labourers are left out during screening 
at the time of their absorption in the regular establishment, the Committee 
recommended that there should be at least one member from amongst the 
Scheduled Castes ad Scheduled Tribes on the screening Committee to 
safeguard the interests of Scheduled Castes and Scheduled Tribes. The 
Committee would also desire that while engaain,C8suallabour, it should be 
~Dsured that the intake of Scheduled Caste and Scheduled Tribes is ac:cording 
to the p:rcentage of reservation in favour of Scheduled Caste and Scheduled 
Tribe communities. 
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A Scheduled Caste or Scheduled Tribe Officer is nominated in the Screen-
ing Committee. The Ministry has also decided w.e.f. MaTCh, 1979 for per-
centage reservation for Scheduled Caste and Tribe in employment of casual 
'abour and instructions have been issued. 

[Ministry of Railways (Railway Board) O.M. No. 7HE (SCT)IS/22 
dated .. 27-9-1979]. 

Recommeadation (SI. No. 21, Para 3.12) 

The Committee are distrcssed to nete that the repret;cntlltion of Scheduled 
Castes and Scheduled Tribes in all categories of posts in the Northear.t 
Frontier Railway is far below the quotas reserved fer them. They have been 
informed that the main reason for net filling the vacancies reserved fer 
Scheduled Castes and Scheduled Tribes is the non-availability of suitable 
candidates belonging to these communi tics. The Committee feel that there 
is no dearth of suitable Scheculed Caste and Scheduled Tribe candidates 
and thus the arguments advanced by the No.rtheast Frontier Railway arc 
untenable. The Committee cannot but conclude that no. concerted efforts 
have been made by the Ministry of Railways (Railway Board) and Northcaht 
Frontier Railway to fill all the reservtd posts by Scheduled Caste and Sche-
duled Tribe candidates as is evident fro.m the argumensts advanced by tf\cir 
representatives during evidence. In the circumstanccs. the Committee an' 
constrained to. observe that extant orders on the subject are neither being 
followed. in letter and spirit by the appointing authorities of the Northeast 
Frontier Railway nor adequate attention is bdng paid to improve the situation. 
The Committee are convinced that unless special drives are made by the 
Northcast Frontier Railway, the lihortfall in the represntation of Scheduled 
Castes and Scheduled Tribes cannot be wiped out. 

Reply of CrOvernment 

The observation of the Committee has been noted. N.F. Railway is 
making, in collaboration with Railway Service Commission. special drive 
to wipe out the shortfall within the shortest possible time. The third crash 
programme is being launched for six months commencing from October, 
1979 to MaTCh, 1980, to wipe out the shortfalls. 

[Ministry of Railways (Railway Board) O.M. No. 78E(SC1)JS/22 
dated 27-9-1979] 

Rec:oaHIIeIIdatioD (SI. No. 23. Para 3.14) 

The Committee have been informed that persons other than Scheduled 
Castes and Scheduled Tribes are being recruited as 'Safaiwaias' ou{the Rail-
way but they are not given the job of sweeping. etc. The Committee feci 
that 'llhile persons other than Scheduled Castes and Scheduled Tribe. could 
be appointed as '8afaiwaJa.' &at desire that they should be assigned thejob 
of sweeping, scavanging. etc. . 
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Reply of Gqver...,at 

Candidates recruited as Safaiwalas irre~pe~ive whether he belongs 
to general candidate or otherwise are assigned job of scavanging and 
sweeping. Instructions have been reiterated. 

[Ministry of Railways (Railway Board) O.M. No. 78E(SCT)lS/22 
dated 27-9-1979] 

Recommendation (Sr. No. 16, Para 3.ll) 

The Committee note that the Ministry of Railways (Railway Board) 
analyse on receipt from the Railway Administrations half-yearly statements 
showing the progress made in the intake of Scheduled Castes and Scheduled 
Tribes against vacancies reserved for them in recruitment and promotional 
cateSories and give directions to them, wherever, necessary, and the result of 
analysis is placed on the Table of two Houses of Parliament in the form of 
half-yearly report on the progress made in the intake of Schedided Castes 
and Scheduled Tribes against vacancies reserved for them in railway ~ces 
and other necessary meaSUres for improvement. The Committee consider 
the proper compilation of returns and their timely submission to ihe Ministry 
of Railways (Railway Board) very important, as these returns are the only 
mec4anism by which the proper implementation of the Reservation Orders 
in fayour of Scheduled Castes and Scheduled Tribes can be watched. The 
Committ~e. therefore, need hardly emphasise that there should be no laxity 
in the proper compilation and timely submission of the returns by the Railway 
Administration. The Committee also hope that the Ministry of Railways 
(Railway Board) will continue to make a thorough and analytical study of 
these statements and take prompt and effective measures to remove theJ 
deficiencies noticed. 

Reply· of GoveromeDt 

The observations made by the Committee had been noted by the Ministry 
of Railways. The representations of Scheduled Castes and Scheduled 
Tribes in railway services and shortfall thereofincluding that ofN.F. Railway 
has been taken note of at the highest level by the Higl) Power Committee 
presid,ed Over by Prime Minister. Currently, a Committee of Senior Secre-
taries in reviewing the position to suggest ways and means to fill up the ,quota 
for Scheduled Castes and Tribes·--thereby increasing the intake of Scheduled 
Castes and Tribes in railway services. 

[Ministry of Railways (Railway Board) O.M. No. 78-E(SCT)lS/22 
dated 27-9-:1979]. 

Reeommeadation (SI. No. 27, Para 4.4) 

The Committee note that separate registers registering for complaints/ 
representations from Scheduled Caste and Scheduled Tribe employee5 are 
being maintained at each of t~e Zo~I, :Qivisioual He adquarters ~d Work-
shops of tile Northeast Frontler RaIlway. The Committee howcl'Cf, ~esire 
that procedure should be laid down 10 deal with sucb compl .... slrClPrC6l;n-
lations With utmost expedition. These resisters should at least be ~ckcd 
quarterly by the Liaison Officer and also by t.be Head of the Divisiou con-
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ccrnc:d during the course of inspection of the office under his control to: 
ensure prompt disposal of complaints/representations received from Scheduled 
Caste and Scheduled Tribe employees and quarterly reports 5ubmit~~ to 
the Headquarters of the Northeast Frontier Railway and also to the MlDlstry 
of Railways (Railway Board). 

Reply of Govel'lllllellt 

The suggestion of the Committee to make good the shortfall reserved f~r 
Scheduled Tribes by getting the candidates from the States wbere thelT 
population is concentrated bas already been implemented by issuing adyer-
tiscments in the newspapers belonging to tbe State where Scheduled TrIbes 
population is concentrated. 

The second suggestion of the Committee that reserved vacancies should 
also be intimated to the Director of Scheduled Castes/Scheduled Tribes 
Welfar.e or Director of Social Welfare in the States/Union Territory con-
cerned as laid down in O.M. No. 36034/2/78-ESTT. (SCT). dated 2-4-1978 
issued by the Department of Personnel and Administrative Reforms has 
also been implemented. 

[Ministry of Petroleum, Chemicals and Fertilizers (Department of 
Petroleum) O.M. No. P-38012/4/79-IOC. dated 27-9-79]. 

Recoauneadatioa (Serial No. 32, Para ... 13) 
The Committee are sorry to observe that the principle of exchange of 

vacancies between Scheduled Castes and Scheduled Tribes has not been 
followed by the rndian Oil Corporation (Marketing Division) properly 
and they merely adjust the surplus number of persons recruited from one 
community to their quota against the backlog of the other community. 
The Committee would point out that there is a well defined procedure for 
exchange of reserved vacancies between tbe Scheduled Castes and Scheduled 
Tribes and unless that procedure is followed the Scheduled Caste employees 
recruited in excess, if any, of their reserved quota cannot be counted against 
the unfilled reserved vacancies of Scheduled Tribes. The Committee would. 
therefore. like the Indian Oil Corporation (Marketing Division) to fill the 
backlog in Scheduled Tribes in accordance with the procedure laid down in 
this regard. 

Reply or GoverDlllellt 

The recommendation has been noted. 

[Ministry of Petroleum. Chemicals " Fertilizers (Department of 
Petroleum) O.:M. No. P·38012/4/79-IOC. dated 27-9-1979]. 

Reeommeadatioa (SI. No. 30, Pan 4·11) 

The Committee note that a Committee of 3 Officials is constituted to 
consider grant of licence to porters for the Railway stations and no preference 
is at present being given to scheduled Castes and Scbedukd Tribes persons. 
The Committee are happy to note that the General Manager. Northeast 
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Frontier Railway has agreed to issue instructions to all Railway ~tations to 
·aee that Scheduled Caste and Scheduled Tribe persons are given preference 
.tn the selection of porters for the Railway StatIons. 

Jleply of Govermneat 

Instructions to all stations or units where licenced porters are employed 
have been issued to give preference to Scheduled Castes and Scheduled Tribes 
.candidates in the selection of porters. 

[Ministry of Railways (Railway Board) O.M. No. 78 E (SeT) 'J 5/22 
dated 27-9-1979). 

Recommendation (Sl. No. 31, Para 4.21) 

The Committee also desire that a Scheduled Caste or Sch,dukd Tribe 
·official should also be included in the selection Committee so as to instill 
.confidence amongst the Scheduled Caste and Scheduled Tribe r.;:,sons. 

Reply of Government 

.Recommendation has been accepted and instructions are bcin.; is:;ucd. 

[MinistrY of Railways (Railway Board) O.M. No. 78 E(SCT) I 5/22 
dated :7.9-1979]. 



CHAPTER III 

RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMITTEE 
DO NOT DESIRE TO PURSUE IN VIEW OF GOVERNMENT REPLIES· 

Recommendation (SI. No.3, Par. 1.18) 

The Committee also note that a Cell has been set up in the Ministry of 
Railways (Railway Board) and also in the Headquarters of the Northeast 
Frontier Railway. The Committee are distresS(d to note that the Cell in 
the Railway Board is not effectively functioning in as much as the letters 
sent by Members of the Committee and other Members of Parliament arc 
not even acknowledged and action taken on the complaints are not com-
municated for months together. The Committee feel that the Cell should 
be strengthened, if necessary. by augmenting the stafT. The Committee also 
recommend that key posts in the Cell should be manned by Scheduled Caste 
and Schcdukd Tribe Officers. 

Reply of Govenment 

The Reservation Cell at the Ministry's "vel has been strengthened Sy 
giviag two additional staff-one U.D.C. and one L.D.C. The requirement 
is being further examined by Staft'lnspection Unit of the Efficiency Bureau 
and further augmentation will. therefore. be subject to the recommendation 
of the study. Reservation Cell both at the Ministry and Railway level are 
manned by Officers from reserved communities. even field inspectors 
assisting the Reservation Cell, are from the rc5Cf\'ed communities. 

[Ministry of Railways (Railway Board) O.M. No. 78E(SCT)15/22 
dated 27-9-1979} 

Rec:ommeadatioa (SI. No. " Para 1.19) 

The Committee regret to DOte that there is normal time lag of (, to 
J 2 months in finalising the selection of candidatel on the Northeast Frontier 
Railway and in the case of mass recruitment. this time lag is considera-
ably longer as largc number of applications are to be proeessed. The Com-
mittee would suggest that computerilation of recruitment work and intro-
duction of objective type of tests might be introduced on the Northeast 
Frontier Railway on an experimental basis. The Committee would 
also sugge!ot tbat the Railway Service Commission. Gauhati should 
conduct recruitment to non-technical mass categories annually, on a 
programme basis. without waiting for actual indents from the Rail-
way in order to reduce the time la, in the recruitment of staff on tbe 
Railway. This will remove difficulty of promotional cate,ories in 
respect of availability of candidates belonging to Scheduled Castes/Sche-
duled Tribes. 
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Reply of Govenuneat 

On financial consideration, computerisation of the work of recruit-
ment on the Railway is considered not feasible at the present stage. Service 
Commissions at Madras and Bombay have introduced, on an experimental 
basis, the objective type of qllestioDs and answers. The introdumOll of 
this type of examination in other Service Commissions including the, one 
at Gaubati will be decided on the basis of experience gained by the two 
Service Commissions. Ministry of Railways have also decided upon 
recruitment work on phased programme without waiting for indents from 
the Railways. 

[Ministry of RailwlYs (Railway Board) O.M. No .. 78E 
(SCT) 15/22 dated 2'7-9~1979] 

Commeats of tbe Committee 

The Committee desire that on the basis of experience gained, the ,objec-
tive typo of tests should be introduced immediately.', 

Recoauneadatloa (SL No. 11, Para l'll) 

The Committee would also like the Railway Service Commission, bau-
hati and other recruitment authorities in the Northeast Fronteir Rail-
way to furnish to the Employment Exchanges, in case it is not already 
done, the precise reasons for rejection of Scheduled Caste and Scheduled 
Tribe candidates' sponsored by them to fill the reserved posts for their 
future guidance and to enable them to gear up their own machinery to 
sponsor the right type of candidates in future. . 

Reply of Goverameat 

It is not possible to advise the Employment Exchanges the' precise 
reasons for rejecting Scheduled Castes/Scheduled Tribes candidates ,{,on-
sored by each of the Employment Exchanges for Group 'D' serVices. 
Empanelled List is, however, forwarded to the Employment Exchanges 
concerned. Instruction has, however, been issued to indicate specific 
reason if reserved posts canot be filled up by reserved candidates. 

(Ministry of Railways (Railway Board) O.M. No. 78E 
(SCT)I5/22 dated 27-9-1979] , 

Comments of the Committee 

The Committee are of the opinion that When all Scheduled ,Caate/ 
Scheduled Tribe candidates sponsored by the Employment 'Hx",nge 
are not scleceted the precise reasons should be communicated 10 the 
Emp\;)ym,nt E"cba.nge. ' ' 

Recommeadadon (SI. No. 28, Par. 1. 63) 
,'.-

'rhe Committee feel that ordinarily vacanciesreservcd forSChcduled 
Castes and Scheduled Tribes should be filltd in by the candidate,' betoDg-
ins to the respective ccmmunities only so that the need to fill in dle.V8c:an-
cies reserved for Schedukd Castes and Schtdultd Tribes and 'Vu:e ~8Q .. I . 
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at the end uf third year of the carry forward of vacancies is obviated. The 
eOri'mittee would, therefore, requesi thllt a1l possible efforts should be 
made by the Northeast Prontier Railway authorities to find Scheduled Caste 
8ftd Schtduled Tribe eandidates for all the })dsts reserved for them. If, 
hU\1Vever, such candidates are not available to fill all the reserved posts, 
than the exchange of vacancies sho uld be resorted to in the ve~ first year . 

• ~.ty . of Govel'lllileDt 

AU' efforts are being made br the .Ministry of Railways and N.J? Rail-
way Administration to fill up al reserved vacancies to the maximum pos-
sible and to minimise dereservation. The Ministry of Railways have even 
adopted a far reaching method of promoting even the best amonist the 
failed SC and ST candidates and giving training on the job to prevent 
de-reservation and to give maximum filling up of reserved vacancies. 

As per extant orders of D.O.P. interchange of SC and ST vacancies is 
resorted to only in the third year in fJ'0up C and D Services and there is 
no carry forward in Class It promotion by selection. 

[Ministry of Railways (Railway Board) O.M. 78E(SCT)/ 
15/22 dated 27~9-79 J. 

Recomme1ldatloD (51. No. U, Pan 3. 13) 

The Committee also note that Northeast Frontier Railway has decided 
to launch a special crash programme from April, 1979 with a view to wipe 
out the shortfall of Scheduled Caste and Scheduled Tribe in all Class IV cate-
gory posts on the Railway. The ,Committee would like to be apprised of 
the results achieved as a reult of this programme launched by the Northealt 
Frontier Railway. 

111 this connection, the Committee further note that the assurance given 
by the O.:n:ral Manager, Northeast Frontier Railway dring evidence that 
the blCklog in all categories of posts would. be cleared within a year 
positively and trust thattheassurance given will be fulfilled. 

Reply or Govel'llllllllt 

:w Sp~ial efforts are continuously being made as indicated. in pal'a 2 ·63 
above. and final result achieved will be known by the end of April, J980. 

[Ministry of Railways (Railway Board) O.M. No. 78E(SCT) 
15/22 dated 27-9-79]. 

COIIIIIleIItI of die Committee 

Th'! fill'll p:>sition regarding efforts made to clear the backlog should 
be intimated to the Committee. 

RecoDIJDeat."oa (SI. No. JC, Para 3.19) 

The Committee note that all neW recruits are given trainiRB in the 
Railway Training school. but no special 01' specific course of in-service trainin, 
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as such has been arranged for Scheduled Caste and Scheduled Tribe emp-
loyees in the Northeast Fronticr Railway. The Committee feel that a 
special in-service training programme in the Northeast Frontier Railway 
especially for those Scheduled Caste and Scheduled Tribe employees who 
have been promoted under the scheme of "best amon, the failures" lower-
ing the standards should be initiated on a regular basts. 

Reply of Governmeot 

The Railways promote the best among the Scheduled Castes and Sche-
duled Tribes even if they fail in the test and they are given training on the 
job in lieu of in-service training. ]n safety posts, where this relaxation is 
not permitted, pre-selected coaching is imparted to Scheduled Caste and 
Tribes candidates. 

[Ministry of Railways (Railway Board) O.M. No. 78E(SCT) 
15/22 dated 27-9-1979) 

Recommendation (SI. No. 25, Para 3.20) 

The Committee would also suggest that, as per Government orders, 
reference should be given to Scheduled Caste and Schc:.dul,d Tribe Of6cers 
while deputing officers for attending seminars and conferences, etc. 
and also for various training programmes in India or abroad to enable 
them to broaden their outlook and also to build up specialised knowledge. 

Reply of Govenuneat 

SC and ST Officers are given due consideration keeping in{view the job 
requirements of the seminar, conference and training both in India or ab-
road, and wherever necessary, by relaxing age, year of experience etc. 

[Ministry of R:ailways (Railway Board) O.M. No. 78E(SCT) 
15/22 dated 27-9-1979 J 

COIIIIIleIds of the Coaualttee 

The Committee should be apprised as to how far Scheduled Caste and 
Scheduled Tribe officers are given chances to attend seminars and con-
ferences etc. 



CHAPTER IV 

RBCOMMENDAnONS/OBSERVATlONS IN RESPECT OP WHICH 
REPLIES OP GOVERNMENT HA VB NOT BEEN ACCEPTED BY 

THE COMMITmE AND WHICH REQUIRE REITBRATION 
Recoauaeadatloa (51. No. I, Para 1.9) 

The Committee deplore the action of Heads of Departments who were 
members of the Selection Committee viz., COPS, CMO. FA .. C.A.O. A 
C.P.O. which selected candidates for the post of 12 Assistant Personnel 
OI&ers in the Northeast Frontier Railway in 1978. The Committee stTon-
gly feel that these Heads of Departments have committed wrong in deli-
berately ignoring the claims of Scheduled Caste and Scheduled Tribe 
candidates which has been clearly laid down in the instructions issued 
by the Ministry of Railways (Railway Board) and the Government of India 
in this regard. The Chief Personnel Officer who is the Liaison Officer to 
safeguard the interests of Scheduled Castes and Scheduled Tribes has con-
trary to instructions recorded that "Number in the panel should be 12, no rt ... 
serVQtion for Scheu.'ed Caste.' and Scheduled Tribes". DUring the course of 
evidence, the Chairman, Railway Board has admitted that the Chief Per-
sonnel Officer has committed a mistake but in his opinion it was not a deli-
berate one. The Committee do not agree with the views of the Chairman, 
Railway Board and are of firm view that the aforesaid mistake was not 
committee by one head of the Department i.e. Chief Personnel OfIlcer 
but also by other Heads of the Departments who were members of the sele-
ction Committee;. The Committee consider that Scheduled Castes and Sch-
cdu.led Tribe candidates have been deprived of their constitutional rilbla 
by the Heads of the Departments of the Northeast Frontier Railway. The 
Committee, therefore, strongly recommend that suitable action should be 
taken against the defaulting officers. 

Reply of Goyemmeat 

Remedial action has been taken by the N.F. Railway by conducting sup-
plementary selection for the reserved post of A.P.O.in which one Scheduled 
Caste has been promoted against the one quota reserved for Sobeduled 
Castes and second SC empanelled and one Scheduled tribe who failed in 
the test is being given 6 months trial promotion as per extant inatructions. 

Ministry of Railways baa explained to the Committee during the oral 
evidence that it was a genwne mistake and do not intend to take furthor 
action against the Selection Committee membeR. 

[Ministry of Railways (Railway Board) U. O. No 7SP (SCT) 15/22 
dated 27-9-1979] 

c-m fII tile C .... ttee 
Please see Chapter It para 1.4 " ____ t_ (SL No. 6, Par_ %oll) 

The Committee also note that all posts carrylll8 scale below RI. 550/-
in ,lie Northeast Froatier Railway arc aot aanouaoed on All India Radio 
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The Committee desire that all the appointing authorities in the Northeast 
Frontier Railway should, in future, ensure that all the vacancies reserved 
for Scheduled Castes and Scheduled Tribes in Group C and Group D posts 
are notified to the appropriate Station Director of All India Radio for an-
nouncement through that Station and the procedure as laid down in the 
Department of Personnel and Administrative Reforms O.M. No. 36022/ 
A/16-Estt. (SCT) dated the 7th August, 1976 should be strictly followed. 
The Committee are of the opinion that copies of all advertisements should be 
sent to local Scheduled Castes and Scheduled Tribes M.L.As. and M.Ps. 
in order to enable them to sponsor suitable candidates. They, however, 
note that the question with regard to supply of copies of all advertisements ro 
local Scheduled Caste and Scheduled Tribe MLAs and MPs will be placed 
before the Minister of Railways for decision. The Committee would 
like to be apprised of the decision taken in this regard. 

Reply:of Governmeat 

All jobs/vacancies for Scheduled Castes and Scheduled Tribes and re-
cruitment notices thereon for Group C services are being announced for 
N.F. Railway system over All India Radio at Gauhati, Dibrugarh, Pasighat, 
Tizu, Kohima. Imphal, Aizhawal. Silchar. Agartala, Kurseong, Siliguri 
and Ranchi. 

Regarding Group D services, recruitment is confined to limited areas 
and indent is placed to the concerned local Employment Exchange only. 
They are not being announced over the All India Radio. 

The question of supply of copies of all advertisement to local Scheduled 
Caste and Tribe MLA and MP has been placed before the Railway Minister 
who considered it not desirable to adopt the proposed system of endorsing 
advertisement notices to MP and MLA. 

[Ministry of Railways (Railway Board) O.M. No.78E (SCT) 15/22 
dated 27-9-1979] 

Comments or the Committee 
Please see Chapter I, para 1·7. 

Recommend.tloa (Sl. No.7. P ... 2.13) 

The Committee note that prior to September, 1978, recruitment to 
Group C (Class III) Posts was made by the Railway Recruitment Committee 
under the control of the General Manager. Northeast Frontier Railway 
and the dealing clerk in the Recruitment Branch has rejected applications 
from Scheduled Tribes on minor flimsy grounds viz., enclosure of less pho-
tographs, no proper age certificate, no attestation of mark sheets and no 
proper caste and tribe certificate issued by the Collector and Deputy Collec-
tor. and thereby have denied many a Scheduled Tribe candidates the oppor-
tunity of employment in Northeast Frontier Railway. The Committee 
feel that the decisions in such matters should have not been left in the hands 
of a Clerk but the decisions should have been taken by the Senior Officers 
of the Recruitment Committee of the Northeast Frontier Railway.' The 
Committee consider it a serious lapse on the part of officers concerned 
who merely left the processing of applications to a clerk who acted in a most 
irresponsible way. The Committee desire that the whole mattcr'sbould be 
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throroughly investigated and suitable action again!t the Officers and CIeri: 
concerned taken. The Committee also desire that applications from Sche-
duled Caste and Scheduled Tribe candidates should in no case be rejected 
on minor flimsy grounds. . 

Reply of Goverameat 

Rejection of applications of Scheduled Castes and Scheduled Tribes 
candidates by the Railway Service Commission is now made only on explicit 
order either from the Chairman or Member of the Railway Service Com-
mission and in case of N.F. Railway Administration from a gazeUed officer. 
Action against Clerks and Officer concerned for lapses in the year 1974 
etc. which Committee referred to is considered not feasible as some of the 
staff have retired. 

[M inistry of Railways (Railway Board) O.M. No. 78 E(SCT) ] 5/22 
dated 27-9-] 979] 

Commeats of the CommlUee 
Please see Chapter I, Para I ,10. 

Recommendation (SI. No. 9, Para 2 ,20) 

The Committee urge that all vacancies should also be notified to the 
local or Regional Employment Exchanges. The total number of vacancies 
to be filled and the number of vacancies reserved for Scheduled Castes and 
Scheduled Tribes. qualifications prescribed for the posts and concessions/ 
relaxations permissible in favour of Scheduled Castes and Scheduled Tribes 
should be clearly indicated in the requisition sent to the Employment Ex-
changes. Copies of all such notices should also be sent to the local Sohed-
duled Caste and Scheduled Tribe MLAs and MPs and also to the Members 
of Parliament and State Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes. 

Reply of Governmeat 

Advertisement notices give details including number of reserved vacancies 
separately for Scheduled Castes and Scheduled Tribes, qualifu::ations. con-
cessions and relaxations etc. in favour of Scbeduled Castses and Scheduled 
Tribes. Railway Ministry considered the system of sending copies of no-
tices to local Scheduled Caste and Tribe MLAs and MPs, State Committee 
members on the Welfare of Scheduled Castes and Scheduled Tribes not 
dCFirablc. 

[Ministry of Railways (Railway Board) O.M. No. 78E (SCT) 15/22 
dated 27-9-1979J 

COIIIIMIIts 01 tbe COIIIIIlittee 

Please see Chapter I, para 1·13. 

R_ .... tioa (SI. No. IS, Pan 2.38) 

The Committee have not only receive complaints but have themselves 
seen durio, their visits to various offices oC the Northeast frontier Railway 
that rosters were Dot maintained properly by tbe appointiq authorities nor 
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~hecked reaul_rly inasmuch as there were cuttings and ovorwrititlgs and 
other irreaularities in the roster. The Committee need hardly empha&ise 
the desirability of proper maintooance of rosters and tbcu- checkiDg by the 
prescribed authorities at regular intervals as per extent orders on the sub-

Ject and certificates of checks made thereon. Discrepancies noticed during 
the inspection of rosters should be rectified immediately and also brought to 
the notice of Head of the Department. Guidelines should be planned and 
laid down for the benefit of those who are to operate the rosters. The 
CoDUnittee also feel that there is a real need for educating the LiaisoR 
Officers and the staff under him about the maintenance and inspection of 
rosters. Disciplinary action should be taken against the defaulters in this 
respect. 

Reply of Government 

Rosters have now been correctly reconstructed. They are being checked 
by field staff under the Chief Laison Officer of N.F. Railway and Officers 
of the Cell of the Railway Board. 

[Ministry of Railways (Railway Board) O.M. No. 78E (SCT) 15/22 
dated 27-9-1979] 

COIDIIIenbi of the Co ..... ttee 

Please see Chapter I para I ,16. 

Recouuneadatlon (51. No. 1.6, Para 1.44) 

The Committee note that for the c:ases brou,ght to their notice that there 
has been supersession of Scheduled Caste and Scheduled Tribe employees 
on tbe Northeast Frontier Railway in the pail. The Committee are, as a 
rule. against the supersession of any Scheduled Caste or Scheduled Tribe 
employees on the grounds of their unsuitability to the higher post. They ar~ 
of the opinion that such Scheduled Caste and Scheduled Tribe employees 
should be promoted to higber posts at the appropriate time and then given 
in-service training to make them better equipped for that post. The Com-
mittee expect that all the appointing authorities in the Northeast Frontier 
Railway will observe these instructions as a rule and will ensure that al1 the 
posts reserved for Scheduled Castes and Scheduled Tribes are actually 
filled them with a view to wipe out the backlog as e:uly as possible 

Reply of Government 

Ministry of Railways promote even the best among the failed SC/ST 
candidates on trial in non-safety posts for six months and Jive training 
on the job to the maximum possible so as to overcome or prevent superses-
sion or de-reservation. In case of Safety and Operating categories. pre-
·selection coaching is imparted. All super808Sion of Sokeduled Castes 
.and Tribes in Safety posts are reviewed at appropriate highest levels. 

[Ministry of Railways (Railway Board) O.M. No. 78E(SCf) 
15/22 dated 27-9-1979] 

Coaeneats of &be CoaaaalUee 
Please see Chapter I. para 1·19. 



Rw.' ••• iDa (SI. No. 17, Para Z .48) 

The Committee regret to note that 12 vacancies of Scheduled Tribe candi-
dates in Mechanical Department have been de-rese~ed in 1~7~ of the 
Northeast Frontier Railway. The Committee are of the OPIDIO~ that 
these vacancies should have been filled up by Scheduled Caste candidates. 
The Committ.ee note with distress that quite a larse number of vaoaade& 
have been dereserved in various grades during the last three years depriw., 
employmeat to many a Scheduled Castes and Scheduled Tribes. The Com-
mittee have all alODg been of the view that tbat vacancies reserved for·Scbe-
dulod Castes and Scheduled Tribes should in no case be dereserved. 

Reply of GoYenmeut 

Ministry of Railways is guided by the Department of Personnel's instruc-
tions and as per Department of Personnel~s directive, reserved post for 
Scheduled Caste/Scheduled Tribe if suitable SC/ST ca11didates &lie 'ftOt 
available, are carried forward upto the third Seleotion or Recruitment year 
and in the event of non-availabilit).'. the quota are iMerchaDICd in the thmt 
year or if SC/ST are ~tilI not available, it is lapsed. By special dispenDtion 
given. by the Railway Board, N.F. Railway recruited 12 Scheduled 'Tribe 
candidates in the lowest recruitmeat cateJOrietl as eD8iae dea'M1" against 
Scheduled Tribe quota in driver '8' grade, the re&en'ed S.T. 'quota in Grade 
'8' driver were then de-reserved. 

{Ministry of Railways (Rai1way BO'ard) O.M. No. 18E(SCT) 
15/22 dated 27-9-1979) 

eom..ts of theCDlllllllttee 
Please see Chapter I. para 1 ·22 

RecoDlIllelldatloa ('St. No. 1., ~ara No, Z. 55) 

The Committee need hardly emphasise that the desirabilitr of including 
invariably a Scheduled Caste or Scheduled Tribe Officer 10 the Depart-
mental Recruitment Committee/election Boards constituted by the North-
east Frontier Railway so as to instil confidence in the Scheduled Caste and 
Scheduled . Tribe emJ;lloyees. ~n C&S.e a Scheduled Caste/Tribe officer 
of the reqUired status IS not available 10 the Northeast Frontier Railway a 
Scheduled Caste/Tribe Officer from another Railway or from another 
I?epa~eat of the Central/State ~ovemment should invariably be asso-
Ciated With such Departmental Recruitment/Promotion Committee. 

Repl} of Goyel'lUDeld 

~ far 6s pos~ible. 8c?heduld. Caste and Scheduled.Tribe Officer of ap-
propriate status IS nomlDated 10 the Departmental Reauitment/Selection 
Boards on this Jilailway. The recommendation of appointing Scheduled 
Caste or TTibe Ofttoer from other Railways or other Central/State Depart-
ment could bOt be accepted as it is not found workable and it would delay 
the processing considerably. 

[Ministry of Railways (Railway Board) O.M. ,No. 78~SCT) 
15/22 dated 27-9-1979) 
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COIIUDents of, the Committee 

Please see Chapter I, para 1.25. 

Rec:ommeDdatioD (SI. No. 29, Para ... 18) 

The Committee note that under the modified rule, catering/vending 
~ontracts upto half-a-unit on all the Railways are being awarded to Scheduled 
Caste and Scheduled Tribe candidates with effect from the lst August, 1978. 
The Committee feel that the catering/vending upto half-a-unit is an unecono-
mic unit and desire that all catering/vending contracts upto one unit on a11 
the Railways should be awarded to Scheduled Castes and Scheduled Tribes 
only. , 

Reply of Govemmeat 

Catering establishment including a refreshment room or restaurant at 
medium stations is computed as half-unit. Catering Unit including Dining 
Cars at bigger station is computed as one unit. Contract of half-a-unit 
constitute bulk of catering/vending and are more remunerative. It is con-
sidered that once a Soheduled Caste/Scheduled Tribe enters into the do-
main of Catering and Vending on the Railways. he or she can very well 
try to increase his or her holding upto the overall ceiling of four units based 
on their performance. Apart from this, they are also ~ven first priority in 
the award of larger contracts. The Ministry, therefore, consider it not 
possible to reserve catering and vending contracts upto one unit on all the Rail-
ways to SCS and STs only. 

[Ministry of Railways (Railway Board) O.M. No. 78E(Scr) 
15/22 dated 27-9-1979] 

Com ..... of tile CoIamittee 

Please see Chapter I, para 1 .28. 

NEW DELHI, 
4th December, 1980. 

Agrahya1l4 13, 1902(') 

R. R. BHOLE 
Chailmtlll 

Co"",.I"., 011 the Welfar. of 
SdI6duJed Cast8 tIlfd 

Schedul,d Tribe, 



APPENDIX 

(v1d~ Para 4 of Introduction) 

I. Total number or recommendations. • • 
II. Recommendations which have been Il(:Ceptcd by Government (vide 

recommendation~ SI. Nos. 2.4, 5, 10, 12, 13, 14, 19,21,23,26,27, 
28,30'" 31) 

Number . 

Porcc:ntaae to total 

III. Recommendations which the Committee do not desire to pursue in 
view of Government's replies (vide rocommon dation. SI. Nos. 3, 8, 
11,20,22,24'" lS) • 

Number . 

PerCilmtaae to total 

IV. Recommendations In respect or which replies of Government have 
not been aecepted and which require reiteration (vIM rocolll/llOD-
dations SI. Nos. 1,6, 7, 9, IS, 16, 17, 18 III: 29). 

Number . 

P'enloatqe to total 

25 

31 

IS 

48-40 

7 

22 '60 

9 

29'00 
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